
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

WEDNESDAY ,THE TWENTY THIRD DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J. SREENIVAS RAO

COMMERCIAL COURT APPEALNO : 30 0F 2018

CommercialCourtAppealUnderSectionl3oftheCommercialCourts'
Commercial Division and iommercial Appellate Division of High Courts Act,

2015 read with Section 37 of the Arbiiration and Conciliation Act' 1996

algrievea by the Judgment and decree dated 2'5-2018 in C'O'S'No' 226 oI

zdil on theiile of the Court of XXIV Additional Chief Judge, City Civil Court'

Hyderabad.

Between:

AND

1

2

1

Khaia Consultants And Builders, A proprietary concern rep'. by^its^Proprietor

iiil;i; Gi;il;; S/,, Khaja Rastieeiluddin R/o 6-3-456/4/10, Dwarkapurt

Cokiny. Punjagutta. HYderabad

Khaia Asif Ahmed, S/o Khaja Rasheeduddin Aged about 53 years' R/o 6-3-

4561A1 0 Dwirakpuri Colony, Punjagutta, Hyderabad

...APPELLANTS/ Defendants 2 & 3

Late.Smt Zebra Ati Asgar, Wo Mirza Gulam o1' 
fnfi'i-%:'r $?"fi?:"jne.iOlnq at Chicago, USR rep by GPA holder Mir

Biii".i'irri'nis;i"Fr; Pl"i r'r.i.i7l a-z-ozsti, Road No 13' Banjara Hills'

Hyderabad

Miza Ali Akbar, S/o Mirza Gulam All Asgar Aged about 65 years' R/o Plot No'

17,8-257511, Road No. 13, Baniara Hills Hyderabad

Smt. Khadija Hassan, Wo Hassan Ali Khan Aged about 62 vears' Residing at

K,wait Reo bv GpA rvrirra nill[Oar'Si" nrirriCrl"m Ali Adgar R/o Plot No.

li."a-2ilitl,'Road No. 13. Banjara Hills, Hvderabad

Mirza Ali Askar, S/o Gulam Ali Asgar R/o Chicago' USA reo bv GPA holder

Mirza Ati Akbar s/o leirza cliam-xii A;b;, R6F6t No. 17: 8-2-6.7511, Road

i'il. Ti 
'#i;;, 

Hill", Hvo"iioio - Respondents/ Plaintiffs

Mirza Ali Athar, S/o Mirza Gulam Asgar Aged about 67 years' Occ Business

An ,-ZSZStl, Road No. 13, Banjara Hills Hyderabao'

...RESPONDENTS/ DEFENDANTS

2

3

4

5



Aggrieved by the Judgment and decree dated 02.05.2C1g passed in C.O.S.
No. 226 of 2017 on ther fite of the court of XXtv Additional {}hief Judge.city civil
Court, Hyderabad.

lA NO: 2 OF 2018

Petition under serction 15'1 cpc praying that in the cirr:umstances stated in
the affidavit filed in support of the petition, the High court may be pleased to
suspend the Judgment and Decree dated 02.05.2018 passed in'c,o.S.No.226 of
2017 on the file of the commercial court of XXIVAdditional chief Judge, city civit
court, Hyderabad, pending disposal of the above appeal.

Gounsel for the Appettant: SRI C. PRAVEEN, REPRESENTS FOR
SRI. M. R. S. SRINIVAS

Counsel for the Respondent No.2 : SRI SUNIL B. GANU

The Court delivered the following Judgment :
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I
AND

THE HON'BLE SRI IU ICE I.SREENIVAS RAO

utt f2

JU-D,GMENT. fp- rhe Hoa'bk thc Chief]atie Alok Aradl,e)

lvk CPraveen, learned counsel rePrcsents

I[r. MRs.Srinivas, learned counsel for the aPPellants.

karned counsel for the appellaffs seeLs leave of dris

Court to withdrawthe appeal.

Accordingly, the appeal is dismissed as withdrawn.

No costs.

As a sequel, miscellaneous petitions, pending ,f ury,

stand closed.

Sd/- K. SRINIVASA o,
JOINT REGI

//TRUE COPYII
SECTION OFFICER

\ To

1. The XXIV Additionat Chief Judge, City Civil Court, Hyderabad.
2. One CC to SRl. M. R. S. SRINIVAS, Aivocate IOpUCi
3. One CC toSRl. SUNIL B. GANU, Advocate [OpUC]
4. Two CD Copies
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HIGH COURT

HCJ & JSRJ

DATED:,2311012O24

JUDGMENT

COMMERCIAL COURT APPEAL No.30 of 2018

DISMISSING THE APPEAL AS WITHDRAWN

WITHOUT COSTS
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